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Central Adminiatrative TribunaI, principal Bench
Original Application No.992 ot 2OOg

New Delhi, this the 23rd day of October,2003
Hon,ble llr. Justice V. S. Aggartal, ChairmanHon, ble Mr. s. A. singfilUerU"i.<el

a

Retired Head Constable yogender SinghNo.8 Lt/p. C. R.
S/o Shri Fateh Singh
I/o Vi I lage Gumad, iehsi I Gannur,Sonipat, Haryana

(By Advocate: Shri Sachin Chauhan)

Versus

1. Union of India,
Through its Secretary,Ministry of Home Affairs,North Block,New Dethi

2. Lt.Governor, Delhi,
-5, Shyam Nath MarS,
Delhi.

Addl. Commissioner of pol ice,Operat ions,
.1"1 i 9e_Headquarters, I . p. Estate,
M. S. O. Bui lding, New pefhi-- -

4. Addf. Dy. Commissioner
Police Control Room
Delhi

of Pol ice,

Appl icant

Reepondents

3

I

(By Advocate: Shri Ajay Gupta)

OBDER(ONAL)

Learned counsel for the applicant states that
without prejudice to his rights to take alr the legar and
factual pleas available in law, the applicant would submit
a fresh representation because according to him, the
applicant is well below the ege of 50 years and has a right
to seek re-employment in accordance with rules as well as
the order passed by this Tribunal in o.a.934/2000 in the
matter of Head constable sunder singh vs. Govt . ot N. c. T.
of Dellri and &nr. Therefore, stating that the
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would subrnit a fresh representation to the appropriate
auttrority, the rearned counsel d,es not press the present
pet it ion.

2 Al lowed aa prayed. The appl icant
under the law regarding which we

expr s g any opinion. Dismissed as withdrawn.
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